FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD

1 NAME OF CORPORATE PERSON CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD
2 DATE OF INCORPORATION OF 8TH JUNE, 1987
CORPORATE PERSON
3 AUTHORITY UNDER WHICH MINISTRY OF CORPORATE AFFAIRS,
CORPORATE PERSON IS ROC-KOLKATA
INCORPORATED / REGISTERED
4 CORPORATE IDENTITY NUMBER / U74210WB1987PTC042465

LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON

5 ADDRESS OF THE REGISTERED OFFICE | P-86, BENARAS ROAD, HOWRAH, WEST BENGAL-
AND PRINCIPAL OFFICE (IF ANY) OF | 711108
CORPORATE PERSON

6 LIQUIDATION COMMENCEMENT DATE | 12T JANUARY, 2026
OF CORPORATE PERSON

7 NAME, ADDRESS, EMAIL ADDRESS, NAME: CS SAURABH BASU
TELEPHONE NUMBER AND THE ADDRESS: ALAPAN APARTMENT, 3RD
REGISTRATION NUMBER OF THE FLOOR,10/6/2 RAJA RAMMOHAN ROY ROAD,
LIQUIDATOR KOLKATA, WEST BENGAL, 700008

MOBILE NO.: +91 9830063501
EMAIL:PCS.SAURABHBASU@GMAIL.COM

IBBI REG NO.: IBBI/IPA-002/IP-N00319/2017-
2018/10924

AFA VALID UPTO 30.06.2027

8 LAST DATE FOR SUBMISSION OF 11t FEBRUARY ,2026
CLAIMS

Notice is hereby given that M/S. CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD has
commenced Voluntary Liquidation on 12t January, 2026.

The stakeholders of M/S. CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD are hereby called
upon to submit a proof of their claims, on or before 10t February, 2026, to the liquidator at the
address mentioned against item 7.

The Financial Creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. ¢

Saur HSU
Insolvency S ;
CS SaupallpBaNu. {BBI/IPA-002/

LiquidBebr 00N A- 1 IAGR4 & Equipments Pvt Ltd
IP Reg. No.: IBBI/IPA-002/1P-N00319/2017-2018/10924

Date: 15.01.2026
Place: Kolkata




Business Standard

I, Ujjal Kumar Bhakat, Slo Kishori lal Bhakat,
residing at Flat 2A Bidg 15 Brijdham Housing

Complex 211/1 Canal Street Shribhumi P.S
Laketown North 24 Paraganas West Bengal
PIN 700048 have changed my name to Ujjwal
Kumar Bhakat for all purposes. That Ujjal
|I-<umar Bhakat and Ujjwal Kumar Bhakat is

same and identical person vide Affidavit No.
14785 before the Ld. Executive Magistrate
2nd Court Howrah Sadar dated 4.12.2025

Form No. 14
[See Regulation 33(2)] By Regd. AID
Dasti failing which by Publication
OFFICE OF THE RECOVERY OFFICER - Il
DEBTS RECOVERY TRIBUNAL KOLKATA (DRT-1)
Sth Floor, Jeevan Sudha Building, 42C,
Jawahar Lal Nehru Road, Kolkata - 700071
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF
THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2
OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.
RC/254/2024
UCO BANK
Versus
TAPAS MAJUMDER

07.11.25

To,

(CD1) TAPAS MAJUMDER, REGISTERED
OFFICE AT 185/P, RZBINDRA
NAGAR, DUNLOP, P.S. -
BARANAGAR, KOLKATA - 700108,
DISTRICT - NORTH TWENTY
FOUR PARGANAS

Also at : RESIDING AT : TEGHARIA, P.O.

- YUGBERIA, P.S. - GHOLA, DISTRICT -

NORTH TWENTY FOUR PARGANAS

This is to notify that as per the Recovery

Certificate issued in pursuance of orders

KOLKATA | THURSDAY, 15 JANUARY 2026

" l Durgapur Municipal Corporation

City Centre, Durgapur - 713216, Dist.- Paschim Bardhaman
Notice Inviting e-Tender

1) Name of the Work : Repairing of Road by Cement Concrete from Santanu

Shop to Swapna Market Main Road within Ward No.-26

e-Tender No. : WBDMC/W/513(APAS) of 25-26(2ND CALL)

Tender ID : 2026 MAD 5007904 1 e Est. Amt: As. 9,20,877.00

2) Name of the Work : Construction of Three nos. culvert (RCC. Cover Drain)

at Chasi Para N. N. Colony, Booth No.-139, Ward No.-21, Borough-03

under DMC

e-Tender No. : WBDMC/W/504(APAS) of 25-26(2ND CALL)

Tender ID : 2026 MAD 5007975 3 e Est. Amt: Rs. 6,48,337.00

Last Date : 22.01.2026 upto 2:00 p.m. Sd/-

For details : https:/ftenders.wb.gov.in Executive Engineer, DMC

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai-400013
CIN No.: U67190MH2008PLC187552

DEMAND NOTICE

UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECUTITY INTEREST ACT, 2002 (“ACT") READ WITH RULE
3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (*RULES").

Whereas the unders‘ilgned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13(12)
read with Rule 3 of the Rules already issued detailed Demand Notice dated below under
Section 13{2! of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all
singularty or together referred to “Obligors”)/Legal Heir(s)/Legal Re resentative(s) listed
hereunder, to pay the amount mentioned in the respective Demand Notice, within days
from the date of the respective Notice, as per details given below. Copies of the said
Notices are served by Reglsstered Post A.D. and are available with the undersigned, and
the said Obligor(s)/Legal eir(sJ.fLega] Representative(s), may, if they so desire, collect
the respective cci)"%y from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereb; Q{yéan onice again, to the said Obligor(s) /
Legal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of
the respective Notice/s, the amount indicated herein below against theif respective names,
together with further interest as detailed below from the respective dates mentioned below
in"column cl(d) till the date of pa.r?ment and / or realisation, read with the loan agreement
S

1L

passed by the Presiding Officer, DEBTS

......... ———atni tadad trrsd b7 Aava ey vas b

and other ucumems.fwrm% any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been morigaged fo TCHFL
by the said Obligor(s) respectively. ; J

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. CALCUTTA ISOLATORS & EQUIPMENTS PVT. LTD.

1 | NAME OF CORPORATE PERSON CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD

2 | DATE OF INCORPORATION OF 8TH JUNE, 1887
CORPORATE PERSON

3 | AUTHORITY UNDER WHICH MINISTRY OF CORPORATE AFFAIRS,
CORPORATE PERSON IS ROC-KOLKATA
INCORPORATED / REGISTERED

4 | CORPORATE IDENTITY NUMBER / U74210WB1987PTC042465
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE PERSON

5 | ADDRESS OF THE REGISTERED P-86, BENARAS ROAD, HOWRAH,
OFFICE AND PRINCIPAL OFFICE (IFANY) | WEST BENGAL- 711108
OF CORPORATE PERSON

6 | LIQUIDATION COMMENCEMENT 12TH JANUARY, 2026
DATE OF CORPORATE PERSON

7 | NAME, ADDRESS, EMAIL ADDRESS, NAME: CS SAURABH BASU
TELEPHONE NUMBER AND THE ADDRESS: ALAPAN APARTMENT, 3RD FLOOR,
REGISTRATION NUMBER OF 10/6/2, RAJARAMMOHAN ROY ROAD,
THE LIQUIDATOR KOLKATA, WEST, BENGAL, 700008

MOBILE NO.: +81 8830063501
EMAIL:PCS.SAURABHBASU@GMAIL COM
IBBI REG NO.: IBBUIPA-002/IP-N00318/
2017-2018/10924

AFA VALID UPTO 30.06.2027

8 | LAST DATE FORSUBMISSIONOF CLAMS | 11TH FEBRUARY, 2026

Notice is hereby given that M/S. CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD has commenced
Voluntary Liquidaion on 12th January, 2026,
The stakeholders of M/S. CALCUTTA ISOLATORS & EQUIPMENTS PVT LTD are hereby called upon o
submita proof of their claims, on or before 11th February, 2026, to the liquidator at the address mentioned
againstitem 7.
The Financial Greditors shall submit their proof of claims by electronic means only. All other stakeholders
may submitthe proof of claims in person, by postorby elecironicmeans.
Submission of false of misleading proofs of claim shall atiract penalties. Sd/-
CS Saurabh Basu
Liquidator of Calcutta Isolators & Equipments Pyt Lid
IP Reg. No.: IBBYIPA-D02/IP-N00319/2017-2018/10924

Date: 15.01.2026
Place: Kolkata
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